
CE N .RAL iL1INIS AJIVL IR i3UNAL, 
CUTT?C1( [3;NI!(LJrTZK. 

3.A.N0 	..74 	of 	2001, 	75 	of 	2001, 	32 of 	2000, 	524 of 1999, 
644 	of 	2000, 	144 	of 	2000, 	650 	)f 1099, 483 of 1999, 	459 
of 	1999, 	46 	of 	1999, 	453 of 1999, 	434 of 	1999, 	117 

of 2001, 	399 	f 	2001 	and 	67 	of 	2001. 

Cutaok, 	this the 20th Fcbruary,2002 

P 

s 	i 	 1 I 	I 

_c 
Sanjya Sh 	 .... ,.p1i.cant 

Ufli :n 	0± 	Ifl(i.L o 	oflC 	) Lh 	L S 	. RSL)Dfl(.1efltS 

Daqh,  

.i..l1r(IV 

V... 

! 	- i 
i1iIiL 	IIIIII 	hI 	 .. AIII 

V I S. 

Union of 	India and uthcr 	.... Respondfls 

For applicaflL 	- 	4/s 	o.:.sha - a, G..D$sh,K.A.(-,UrU 
.(.F1OhOrILy. 

FOL 	rCsjY)fld(:fltS 

in 0.A.No.32 of 2000 

uniLr1 	Bc1. 	anc 	ohci 	. . . . ALpiCfltS 

'1 	S 

Uni - rt 	f 	IIiT1 	nd 	no 	hc i 	 . . . RespondfltS 

F )IT 	apliafltS 	/s 	AJ<.Rath 	: M.K.Biswal 

.ik() ar, A.Sd'i , 	S .DUL 

-- 
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f1 L:hurv 	VV ljç 

V r 

Uflj;n 'Ji nda anr 'fliLhc'r 
Re SpDn dents 

For 	ariion - 	1/g 	.0 .i1ij1ra & AJ(.jth 
Fj, 	LflI1Lc 	- N/s P.R .Njsra & B.PaI 

In 	W',.344 af 20 

ShankarPrag-d teep 
Aj)).ljC V3fl t V  

Vr 

Ur VtV V In 	•)f 	j1]d± 	Vd 	V Vthets . 	. 
R(,sp)ndents 

r app licnt 	Mls A 	ik Nishra, S.0 .R€ith. V 

Fir 	icsi.)nd-riL.. PN 	jra .R.Pand 	S.Swajn. 

in OAN)14 	Df 2000 

2 sant:a Ruriar iDash 	and 	hrrs • 	. App1iCans 
Vr. 

Unjfl of 	India 	and 	flOth'-r V • .. RespafldefltS 
V 

Fr tcants - N/s S..Migr 
A. 

 

K.ath 
Fir 	LCSLJOfldCflLS - N/s D.N.Mjj 

V 

S.I'.Panda 
S.Swain. 

In 	)ANi, 	550 	if i9 

VJjarij an 	J'fl.i 	nd 	n j  Lhcr . 	. AppJ12.ant 
(3 

V 

V 

Un 	n 	
(V 	

ViVndia 	.flr 	'iT) ithij 
(5j 	 fl 	s V - 

V81fl 
M/S S •0 .Nisra 
\.R.Rath , 	V 

Far 	rcsV 	ndrVps 
J - N/s R.Sikdr 'V 	V 

A.Sikdar 
V S .Ghsh V po 

7 



Ii I  

-3- 

In DA,N).4B3 of 1999 

Abnj Kurnar Sahu and three aLhrs .. 	Applicants 

Union of India and ohcrs 
... 	Respondents 

AdVocatc far applicants - 	Mr.I.C.Das & Mr.D.Rath Adv3tE far resiJan(ents - I4/ 	.N.MISra, S.K.panda1 
S.K.Swajn & 13.Pal. 

In 3.A.Nj.59 af l95 

Stikanta Shu and 5 aLhcrs 

Vr. 

Unj: 	3f india ann thc r 

Fat 

Far resp)ndc n .. 

Applicant 5  

••• 	 RespOndents 

M/s Ajtt Hate 
A.N .Upadhayaya 

- 	 r'I/s fl.N.Njsra, 
S.K.Penda, 
B .P1. 

i 	J;•) 

SLflOC K 3Is:r' and, a.hr:s 

V r s 

Un.jn of 1nc9,j.a  and .ahris 

Far PPljCants 

For,  rcspndcnts 

in S.A.No.453 af 1999 

Purria Chandra Fradhan and anther.. 

Vrs. 

Union of India and Othet S 

For applicants 	 - 

respondents 	 - 

APpliaants 

Respondants 

?ir.I.C.flas 

H/s D.N.Misra, 
S.K.Fnda & 

.K.Swejn 
& 

Nr.3 .P1 

.z 	p1 ic ants 

Respondcnts 

1/s Ajit H:)ta 
A.N .Upadhay aye 

i'1/ D.N.NjFra & 
B.Pal. 

C. 



P.i'wd 	Kurri.r 	31 sw 	1 	and 	;Lhers APPlia in ts 
Ila 

Vrs. 

Uni3n r-,f 	India and others Respcndent 

For applicants 	- 	N/s S..Misra & A.K.fl3th 

For respandtnLs 	- 	M/s 11 .14 .11isra,sX.Panda & B.Pal. 

in •).ANa.l17 	f 	2001 

Y and at 	Kurnr Pradhan and to jther plrCants 

'Jrs. 

Unin of India and anathcr 	.••• Respandnts 

For applicants - 	M/s S 	Nisra A K Rath 

rr r 	)ndcntr - 	Mr 	K Mishra 

In D. 	.Na.399 	f 	2001 

Ar'ltya Nayak and others APPliCants 

Vrs. 

F --  Unian of India and 	anothcr 	 . Respondents 

For 	applicants - 	M/s S.C.flisra & A.K.Rath 

For res.r)nd.nts - 	N/s k.sikdar, A.Sikdr & S.Data. 

67 	i 200 

tebnanda Prdh0n 	 .... Applicant 

Vr. 

Union 	of India and otherg 	... Respandcnts 

J:")r 	applLnant 	n/s 	 3.K.hana, 	i.RJ)honty 

r 	resirdc  n 	s 	- u/s 	U.N .iIr ci, S .JK.Panda & S .K .Swaln 

- - 



fSE 	in a 	-se O.\s 	We are thr('orp. -Or)'(1ifl r 

In ie Yl 1 	11 	r 	0 	1 I it s, 	( 	A s -  

I v 	cl 	i ri 

foliows. 	O.41No-------- 

7 ; SiniitarJy, 

(lID 	:-1 	1 can 	. . -- 

- 'it 	11(1(10, 	III 	oI 	M)99, 
 

'1?3. 	ft.) 	of 	199, 	49 - 

.1 1 	o F 	I 99 91 1 7 	or , 

.1 	- 	- -- 	I 	 -- 	- I 	i V e I y 	:1 ri 	o I vt 	F 

, 4 , 4 I 	if 1 	1(uIit('iHI_'-. - 

H h'i n 	I vste ted, 	i1i'( 	- ---,- 	- 

).}'(- 	a' ' n I !'l-H 	during 	the 	period 

(i'( 11 	i. flF) 	fif 	L h o 	i)ro.lert - 	- 

ti')' 	F - i i 	1 	IiiI 	PlOj4CL. 	AS 	a 

4 	' 	' I 	1 V (iJ 	0  1' 	t. 	r -. 

1 	Ii)------- ---- - --- '- 	'ri: 1 	1 ' 	( 	I1' 	111' 	4' 	1 	\t.' 1 	i hOod 	1i L 1 

.I4).'4. 	of 	';p]o:cm'nl 	, 	Rn 
 

-. - 	 - 
I 	. 	I 	44 	 I 	4-.-,n1'r: 	by 	t 	Iii' 

1' 

-- 



	

i d' 	 I I 	lfl I 1 	(i 	ii; 	1 s iii 	I nw ii 	I 

t.IO 	HI0lEIS.HIi 	HOlif:e, 1110 000 lI In t1Yi 	0 	eduitLiona] 

n 	i 	 C1-cv icleil 	tii;tl 	ti- c carId jdnJo 	sliollid 	'ye 

in sscd 	; 	ui niiuuw 	oI 	VI 1.1 	1 	idhtl[ I 	CuidaI'cl 	fpern 	a 

T'(1CCfl i 	-'Lt 	5011001. 	jlie 	Hi' 1 'r LjrIIf 	}>1)1''cliLr'O 	Oct II icc! 

included a wt i Ltei test, id. towed by :i pi'rtctic'al test tnd 

II 	III 	Iii 	 I 	[II 	[II 	Ii 	ii 	II 	III 	it 	III 	III 

	

-- ----------------------- 	 V 
pi c\ i h d 	iii 	I 	I I u 	0 	ul I 	it Ok 	as 	I ol 1 O\ 

" 	] cc 1 	 cdl c 	 I have t c p 	I or rh I hc )ob 	s por 

ir pI i cii 	Lr 	C I \ 	I 	I [IL I iI( 	r lflJ I)> p it t me 11 i 	1 he 	hou Id 

Ho 	n H 	IC) 	f:l I I 	I III 	I" 	I 	y 	ci 	I o icr r . 	The N, 	are 

ClOd I nci-; CitV 1IIS/i;LgIIin'; 

0 1 	0 jJU I • 	1:111 II 1 	C > 	0 	CI II 	IC I 	' > 	I 	I I 	. 	II 	al 	HC c Is. Hi' i. 

K. 	 1:-C 	Ii-il 0II-Hc 	ic 	to> 1 	iciii-;rdejed 	Os 

Hl.IppioIII-'IIt -ct> 	101 	1 	lOt 	oil, [1Citl'Ii 	P. 	19>3, fill 	I.':hl>I(I 	1>:' 	 - 	- 

I II 	i\ 	,IIi>I 	III to> 	1> 	1> I 	i( 	rit-, 	I 	cid 

- 	_i__r 	' '' ' ----- - 	.- 	------------------- 
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e' 	tIuh:(1 liO 	Talch"r 	Rail 	1HFL 	Pruject 	( 	for 

snot-I 	, 	• .T.H. I.. 	 ) 	Lo 	1]JE' 	nii , .I icol. ions 	wiLbin--an 

I 1 1tr- 	F PNMO 	In 	Wrms 	or 	I 1-n' 	f'nl 	ii. I ly 	I 1iU- 

g r-;:lt I o 	} 	"Pl- ijunnis 	1' 	1 	o1 	appiwiians 	-:i! I o it 	have 

WWII 	1 iI:ilIO pod 	Thn 	;i ja1ttl s 	hove 	hi'c'n 	LexLed 	itt 

I 1 t'. 	irro 	join-Ptnturo 	and 	u 	I. Iitei v 

u 1 Y 	ihimp 	kr 	lh"m, 	"imply, 	Dillip 	Numnr 	P t'H(iiI)tl 	and 

Strmit 	FIiito 	( ;iji 	'atit. 	"nE, 	II) 	and 	31 	in 	O.A.M.- 	134 

r 	PP P ) 	 i Yho i - I Hi i n 	P radhn H 	( Hi p 	I 	oo 	I 	i j i 	()\ 

PP 	o 1' 	200 1 ) 	uere 	io't tid 	riv 	and 	itO \'0 	boon 	rnppo L rt.Ed 

All 	(IiUH'!- 	!tfl\ 	IH} 1 P d 	1(3 	P 1 c n i r 	10 	l'Co0:t'iI.)r'(l 	QSG. 

ic 	I 	hoI. 	! 'C' K 	• 	1- 
If 	' 

H e 	in , 	 '1 oc roil 	OIL .1 no 	Ii c 	Vat i o us 

SKUr:K 	tivri, 	K' 	i'i 	i 	1 	b' 	ton o L P 	in 	pavsng 

• ' 	/ 
t.hnl 	wh 11 e 	on l.y 	28() 	v a-rot 	poslo 	had 	i,'-on 	,iol.i lied 	by 	Lhe 

Ernpioyni:tlL 	N"hica 	in 	qupwl.nn, 	If' 	rrKI ) l 1( Ic'I 1 t , .: 	have 

I itO .1. 1 	-. 	•" 	o- 	 cl 	a 1 q to V n Ic' d 	5 1 	1 	r 001 i do I. c:' 	in 	a 1 	1. 

T1- - 	IrlcJ'e:tK' 	(31 	21 	V000t)o]vs, 	thiob 	Look 	place 

apparen L] y 	nUer 	I. iC:' 	011) roso 	(.1 	not 1(0' 	do I ed 	3 1 	• 1 903 .• 

Ii rid 	ho 	ci 	I ii n 	n' 	I , 	on i-; 	n 	I 	Itt 	•' 	it 	I 	C C' 	I 	5 	no I, i I' I en 	I 

supp Leaiot.Ln ry 	itu° 	C 	not i (0' • 

who 	are 	tc 	I 	it..t-,,I 	((Jfli(flC'tti'1l 

pub 1 	1 c' 	sec I oi 	ti he rio1; itt ' 	o I' 	the 	('oil t. to 1 	(iovc' riicnefl L , 	have H 	' 

been 	aoqu i ci no 	1:c i': 	too I 	. 	u I' 	1 nod 	Qum 	Limp 	In 	I; line 	For 
-' 

-- Li (' 	.'. 	o H 	aI 	1 	'-, 	3.) 0 	 It 	' 	p r' (3 b 1 toit 5 	3) f 	I o ri df 

i. 	I 	10(11 	(1 	1110 	1RtiIts'y 
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I 

Administration. 	AmongsL 	Whers, 	I: a L 	i:ay S 	It; i \ e 

operating• 	c - i>rne 	ía,- 	giving 	:ippoint.iiien,tI n 	Group 	C 	and 

) 	puslhs 	to 	the 	ii 	'rii>i- 	or 	tha 	f->iii1as 	dIpIaCC'd 	as 	a 

i-esiiL 	of 	tic 	,iiI ion 	of 	land 	for 	the 	el 	11 ishineuL 	o 

..3. 
t lie i r 	Iiojects 	The 	ro I evan t 	I as I. rue Iions 	I ssuc'd 	by 	Lhe 

r 
p 	 I 	I 	 c 	I In 	 .ii 	Ic: o rd 	A  

ill 

1 	3 Ssund 	1 '. 	tho 	P01way 	Mink 	11WSPit 'I I Ti I n 	fl I 

'0 	-. 	- 	 Ii 	a 	Iii 	i 	I way 	If 	i 1, 	I 
Mo 

11> 	 >> 	1 OMP 	Oymp 	I 	Kn 	ALand 	ous I eo s 	at 	he  

' 	>>I 	1.'. 	>t' S 	I' 	-. 	 Will 

I 	-'-I 

'.-- 	I 	i 	PnL 	i 	- 	>1 	' 	a 	i';if> 	'\ 	truT 	Ifi' 

III, 	ititil!: 	-tI,1 	t:- 

- 	• S_- 	I_ 	I j _ 	''SI 	''.- 	I-i 	clii 	iii 	 -- 

S 

 ''Ii 	- 	i 	Ia• 	•--iI - 

S 111auk, 	ill 	the  

- 	ro 	',iicl 	Ii 	is 	S 	5j>J 	' 	>1 	S 	Vi(SI 	r r ' -'li 	the I: 

AqKculiuro(DPPnntMPnL 	OU 	\:, '- I c 	LI itt 	' ) 

S 	- 	- 	ci 	' 	I' 	c 	'-liii 	-IIIc 1 	icilI: 	,n'>li 	ii., 

r 
r -! 	- 	- 

- 

,'t, 	if 	11 - 

''itt 	I>, 

i 	-' 	 j- 	, 	I 	ci''- 	 I 	'i 	is' 	III 	>} 	_•_t, 



policy letter in question, dated I t I 983. 	Viewed thus, 

the 	instruct ons 1 aid down in this letter would seem to 

hrcl a thad 	with 	:- ii auLhar ity 	most 	i-  e 1 evari L 	and - 

.1 	t 	inn I 

 Onr'irth e cu)r!-a 	o 	i orin 	rig 1 	the 	var bus 

pLce. 	rcit -  n?IiI- 	ii 	I 	he :tlurr-s:id 	uolivv 	]eLter 	of -- 

.1 98: ''i 	b Y 	Lho 	l'-'nrncd 	counsel 

appearing o n 	a i Lheps idw JI 	difFe re n L 	ways 	leading 	to 

ri'L f (' rO i t t resuLLs. 	We hu\e, 	I lc'fotc', 	bestowed 

su ffi.cient care in tryi rig to uncle is Lurid the true import 

-- 	ol 	the 	instruct jars 	-contained in this - Letter--------and --we-------------------- 

- 	proceed - to reco id 

following pa rn g raj)lIS 

our 	views in thi s regard in the 

The foremosL provision made in the afo cesaid AN J  

Ma 
policy letter of 1.1.1983 relates to giving of 

prefer -ant. 	treatment to tie land otistees in the mutter 	 V.  

- f 	( II1 OVBc'IIi 	One job Is to be offered to each 	family 

of 	Li" land osI 05. 	Tlir' pOSt tai fl5 	tdiich t,he 	family 

emberof 	the 	I ani oust eon could be appointed should 

•• 	:--.' 	- - 	- 	---V  ---•- -- JrVX 

- (•••" •• 	V 



-10- 

Lu .[ air r 	lu 	U Iii I 	HI 	U 	of 	a 	ii rock 	rca x'u I Lme a I. 

(IUOL t 	wbic h 	Is 	to 	be 	I 	L [ 	ci 	by outsiders. 	The 	ci aims 	of 

the 	inemi:wrs 	of 	the 	.i and 	oustce' 	ULO 	to 	be 	consideruci 

agmWwL 	lJr'crv 	Li is! 	re'rui tmaat, 	La 'he 	IIIULIP 	A 	perad 

of' 	two 	';u:tIs 	 'ir 	1 ,71 i d 	d 	ri 	[rIp 	I Lu 	purpose 	COI1ii)t1t,eII 

at! er 	the 	acquNhUnn 	of 	1'lrd. 	The 	;if'nrerai1 	ai'rang&flietrt, 

11 	(15 	tI 	I 	I 	i a 	I 	1 	a 	II Ir, r 1 	1 	I 	r e er I ii t Ill c 	at 

iITpi.yir g 	lIlt 	i I' 	such 	ii 	'UH 	loll 	I II 	ii 	in 	made 	within 

two 	y w ars 	1' 	''ai 	V he 	d a 1 	U 	tt( , (julni I 	it a 	u V 	I and 	['a i' (ii 	i 

u1)i't.iIfli 	01 	 l'l:rtii 	ova 	I 'iLir' 	unLil 	the 	expiry 	of 	--. 

° 	P-r int 	1' 	I 	 a 	'a. 	IL"., ''' ri '  , 	' 	j 	,} 	a 	'Lie  

III 	1 pcwi rI 	I 	lc(i 	11111114 

ii 	1W 	h 	1 	 Ins 

H 	Kim. 	I 	 a I 	 Ii 	N i vk 	cl , ni Q LmouL. 	I ii 

r 	 ii 	 1 	II 	I 	II 	1 	I 1 	1111 	1 	11 

1 	II'' 	 rrr 	4 	 1 	i 	re-, 	I 	r 	1111 

'C 

a 	11 	•• 	1 	(I 	11 1 	o 	ira 	f o 	ad 

Rowr'rr i 1 	ii'iri. 	Con m i t We 	'[he P 

1 a 	a I. Wil 	1p'l—ur"Wan! 	i q 	vii  a 	' 	• 	a I 	1 I 	'a a 	a'! I d a, 	psi 
' 

ii 	I 	'rat 	ri, 	I 	r'rrat 	I 	'jut! 	I('il 	oil 	fO'C 

he 	within 	LILa 	'a 	I irni I. 	1.'r'aa'i'Iburi 	for 	!'.}ir 	post., 

- 	I 	I 10 U 	ha ve 	1 0 	a rid 	' 	'1:13 	I. ha 	' I 	a ri 	ill')': 	Iii pa 	I a 1 H 0 

down 	in 	the 	Fmpinymonk 	Na'Liue, 	d;rI nI 	31 .7. 1t)9, 	lnsUei'Ul, .: 

i t 	w ir I 1 	1w 	enough 	i C 	Lb r '; 	a re 	UT'; U 	1 	ii I t at' I a 	lot" 	I 	pa 	t 

:'"'3;rl 	p 	lir"r'i'rH 	'.ir'l 	(',,1p1tri 	L 	i 	Tir' 	j(('IH 	1 1  

baLl 	oil, 	In 	kat. 	sri 	Val 	II 	It 	.. IT 3 ,HIrL;C'I 	by 	-rich 	a 
zi 

'.,.. 	 .-. 	I"'' ••' ................... 	,.' 	''T 	•" 	1' 	. 	...'' 	'.' 	"1"1""tT"1" 

n 



Comm 	t top ra•eJ 	no I. 	coifc mi 	to 	the 	s tanda rd 	assessed 
acc ord i ng t () 	"he 	sclOction P1 OC( iui c 	contempla,ted 	in the 

- 	. efllpIo\ Ilten t- ----- notice. 

I To 	the 	uh eu rupo I i 	letter, 	dated 
9 .6.1983,  t 	has 	hi en 	Mari Fi qd 	I }u it 	I hLid ing 	t h- 
cash 	'omf 	1.1 ou 	reI.p I 	 1hp 	land 	olistees, 	the 

he coflSjdèed - 	
* -. 	.0 I1]d 	sL Li Tol- 

OIiIH 	merut,, .......................................................................................... ni, In 	.i 	a000ul-Il 	the 	c"tcnt 	of 	ind 

equj roil, 	
MmOUNL of rompon3ation 	pa, 	size of family 	to 

icbuj,orLed, pLc,I Ii 	dus,r%i ng...... Ifi 	I O\ IIV nt 	at 
P 	p 	O 	jpop I 	in 	is t u 	he1' c'  red 	A :-; 	to wI i 	- 

1 d 	be 	Lpumod n 	Lobe 	1ou rid 	out 	b 
- 

1istin iii 	it 	 i ii 	lIP 	u 	d 	r 	tt 	is ied 
Ws 

j 
/ 

xxxxxx 	o n i nq 	Ii 	Khago 	who 	mi.hL 	iid\p 0 	

ii 	If 	l\ 

. 

ii 	r 	ip 	iiirn 1 	ut4 	I 	Ponnewind 	b, 	thcn 

0) 	h p j

resPondu

j  

• .. 
r 1 	has 	st 	11)1 	1 	 1 	h 	it 	for 	i 	1 ri 

LrenLmrnL 	j0 	Pprms 	nV 	1  he 	a ruvesaid 	pol icy 

I e 	t e p 	of I 	I 	I b3 	3 	A 	ohcaj I il 	be 	on s 	deicd 	enough 	and 

FF1 c. 	cci L I 	tat 	LhP 	a pp 1 	cnn Ln 	ii 	I hose 	0. As . 

nil I ccd 	to rh1 o 	
aPPj It 	 a 	an 	cn:- t.euicIeJ 	period 

compar-cnl 	Lu i 	he 	cii 	lip 	I 	not--) arid 	Oil; 	 i-  ----------------------- 

punt 	1 	out Itat. 	1'5I(1C1 	Itt 	niboot 	(iti r( 55jO, 	a 	Cur-then- 

( rcessiont 	h"y hc'n 	t',!t' 	1 	.() 	1hp  

t h em 	I t e d 	For 	pho Y i cn1 	ItilIlli 	and 	P1u(Ur SOC rHIM 

_# 	............- 	-: 	----.............................. . 	-..-' 	-........................... . 	-..-.-,' ,.. 
	 .............. - 
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prior 	tc 	I ho 	non-applicanK/unLyiders, 	l'rc fcc nt i ii 

F reatmun t, 	according 	t o 	hi in , 	cnnnoL 	inc an 	in v I Ii LUg 	flO 1 ' 

no , 	ny Lh i ng 	di FrvreuL 	From the nhovC The-Appl icants-­ 

have 	In 	undergu 	the very 	same 	Sr I 	c t ion 	p1 occ, 	i\rlich 	1 

Po(it 1.ied 	L 	1)0 	liii 	i.gone 	hy 	the 	otIter 	( iicn-1uid 

ou"Keeg),They have 	W compete wikh others and only 	on 

the 	haOs 	ofii 	'1 	a 	compeLl I 14)11 	LhaL 	I it I r 	claims 	can 	be  

011 	1 11€ 	I (I 	In 	t hc 	eve nt ,accord ing 	to 	Ii i in, 	only 	throe.  

applicantN 	h ave 	emeryed 	successrui 	and 	e u.e 	hr 	ii 	i L\ 	fl 

appointments. 	I iii 	 ii 	d 	r Oil 1 	r 1 	has 	n1ga 	subm i tLed 

L 1F .1 a 	apVoMmenLs 	in 	iP 1 	s 	cii' 	r'equ i red 	to 	he 	made 	in 

1 	1 	Iii 	1 	II 	1 	II I 	1 	Id 	 lit 	i 	I € \ 	in t 	t 111 P -, 

i 	King 	Or 	itiirli 	4(41111) 	1 	l'' 	i'iII 	have 	Ii) - 

I 1 owed 	This Ii 	i I 	hoc 	1)4 	Y I 	t( ) I 	1 	L Ii 

' 	0 	In 	h 	w ai 	ii I 	tho 	applicants1) 	I ii I 011n 11 	1 hO 

1 11 	rr 	S a 1 	L i 0 n 	prouclwiQ 	1 	ii 	I 	I 	i u 	I ri 	I I L 	1 HIll O\ ment.  

I 	it 	1 I 	it 	 1998, 	J ii 	I 	III 	11(1 	ni 	n t 	, 	hi \ 	n i4 	I 	ç g 	it ii 

to 	L he 	I 	 u I 	 Ii 	it 	to 	We 	proldems 	C) f 

On 	Und 	onstens 	hy 	UhnI 	of i i 	h avornme n L, 	no 	argument 

	

Ill 	'1 p 	kp--i , ms 	1 	Ii 	III 	4111 	1 	1 	Ic 	1 Ii 	1 r 	1] nr 	1 

C 	1 	ii 	4 	1 	C )) 	11 	II 	I 

	

ho 	P 	i 	I' 

1 	1 	 1 	riiiti 	I 	 ii 	on 	hi 	Ii 	1 	1 	r 

I 

	

I 	nppliunnLs 	hny,cnnlrav y 	i 11 it 	hak 	Ii'i 	1115 	ii 	oII 

I 	1 	f 	I 	I 	lii 	1 	ni ii 	i 	, 	H 	1 	C 	oul 	I 	ii 	i I. 	p t t 	ro in 	C 

flnonlumplated 	ii 	LAP 	poli-y 	InLier 	of 	1 	1)04, 	ca n 

i 	••ce 	luLl 	in 	tau 	(el iowing 	wny, 	All 	vac'CC.nc]on, 	ann Lag 
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why no reference was made to the appi 1 can1:s ' case in the 

Pmploymen t: NOtICe . 	Thel r i.n 1-  en F en 	rlppe.1 red to be to 

recrui 1: people by tonorino  the ajp licants anF unusually 

iare number of 911 vacancies had been noti fled. 	rMie 

applicants missino the bus on such an occasion wno 

obviously,  likely to prove deosive in so far as thei.r 

search for employment: Is r icerned. Nevertheless, the 	1 

I ft 0111:1 Ofl 	C luduly 	was 	to 	I j nore 	I heir 	ci ims 

Fortunately, for them, the appi. icants became aware of 

the 	Fmploymen 1: Not: ice and RtnvLrd chas m v  the powers 

t:iIat: 	hni in 	I - hni r 	el fort: I- n 	qnin 	ndvanl:ri,o Lhnrelrom. 

They 	succeeded, 	bu 1: 	as l.:he 	even Ls 	show :.t actual  SUCCeSS 

did not come 	Lheir way.  - rIjTTh,\a5 	ex1:ended 	to enable the 

app 1 i can 	s 	t o 	f i 1 e 	1 ppi 1 c 	1 1 1 nfl 	I h e 	di d so 	hei r 

claims 	weVe cons iciered by 	nNposinq 	them to 	unfair 

compeL.ition from outsiders and by suhjectinrj them to the 

selectlon 	irocedure 	in its 	enl:ire1:y.  . 	Only 	1:hree 	of 4 
them 	succeeded. 	The rest 	fa lied. 	OuL 	of 51 1 , 	.SOR 4 

vacancies 	were 	thus 	r Li led 	up 	by 	out:siders, o1:her 	than 	.. 

land 	oustees. 	This abysmal 	performance has 	to 	he 

undersLood in the con1:ext: 01 the direc1: responsibility 

of the (ovcrnment: 1:c) ancominnclat.e 411A omisLees in such 

jobs on a prefereuL lal. basis. (overnmenU s anxie1:y,  , in 



I 
this 	reard, 	permeatesroij 	thOarioug 	

circulars / issued 	for 	offerjn 	jobs 	to 	tho 	rnmjl, 	mnmbcrs 	of 
the 	land 	Oustees 	All 	this, 	reretfu11y 	enouyh, 	is 
wLthout 	any 	impact 	on 	the 	minds 	and 	hearts 	of 	the 

	

respondents 	The 	core 	policy 	letter, 	dated 	1.1.1983 
sums 	up 	the 	Governmentis 	Policy. 	The 	Policy 	nowhere 
provides 	as 	has 	been 	cOntendeo-1 	on 	beha If 	of 	the 
official 	respondents, 	that 	the 	land 	oustees 	have 	to 	he 
1ven 	employment 	ii 	at 	Cli,only 	aainst 	the 	partic1lar 

project 	for 	which 	the 	land 	miht 	have 	been 	acqnire d. 
Such 	a 	Policy, 	jf 	adopted 	can 	lead 	to 	severe 
distortions 	Por 	iflSI:rinre 	53offle 	 the 	area 	of 
land 	acquired miht 	be 	large, 	but 	the 	job 	Seekers/land 
Ougteeg 	miht 	be 	few 	in 	number. 	Similarly, 	in 	certain 

other CaseS land acquisition for a project miht result 

in the emerence of a lare numF)er of 
	land 	olistees 	but 

the jobs to he offered by the project miht he extremely 

few. 	Such 	POssibilities 	do 	Undoubtedly 	exist 	with 	more 
and more CapitaL 	intensive projects 	comin 	up all 	over. 
A 	land 	oustee, 	irrespective 	of 	the project, 	is 	a 	land 

Oustee, 	and his 	claim for a 	job needs 	to he 	considered 

in the overall context 	If the 	job seeker/land oustee 

is mobile and can 	travel distances, 	he mil 	be wjllin 
to 	take 	up 	employnient 	located 	far -;' 	from 	where 	his 
hear 1 	and 	home 	existed 	i 	t:he 	other 	hand, 	clue 	to 

.. . .. . . 

( 
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domestic and other such problems, a tiumber of land 

oustees miht have to confine themselves to local areas 

or at best to adjacent locations. Dhat is required, to 

meet the situa Lion, is to have a national pol icy for 

ivin employment to land oustees irrespective of the 

Departments 	and 	the 	rli.njstr ies 	to 	which 	the 	projects 

miht belonli  

24. 	The 	official 	respondents 	have, 	as 

already 	stated,stron]y 	resisLed 	the 	applicants' 	claim 

by goin 	to the extent of staLin 	that when it comes to 

iviri 	emp I oymonL 	t:o 	the 	land 	oustees, 	the -  judmenL 	of 

the 	Supreme 	Court 	reiatin 	to 	the 	reularisation 	of 

casual workers 	in the Railways 	miht also stand 	in 	the 

way. 	No 	such 	jud,ment 	has, 	however, 	been 	placed 	before 

us. 	At 	the 	same 	time, 	noLwLhsLandin 	the 	aforesaid 

judment, 	if 	Lhere 	is 	any, 	the 	official 	respondents 

themselves 	have 	opened 	the 	door 	of 	employment 	to 

outsiders, 	other 	than 	casual 	workers, 	in 	such 	a 	hi 

number. 	508 	people 	have 	been 	recruiLed. 

Simultaneously, 	the official 	respondents have once more 

iven a golby to the Supreme Court's 	judments 	aforesaid 

by 	I eLti n 	Lhe 	confracLor 	of 	[he 	S .1'.f . L. Project 	enae 

outsiders, 	other than 	land ousLos, 	and al so presumably, 

other 	than 	the exisLjn, 	sual 	workers 	01 	the 	Railways. 

( 
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1\s if the said excuse and all other such excuses doled 

out by them are not enouh, the official- respondents 

have made an attempt to convince us that the workers to 

be enaed for the maintenance of the Railway track 

constructed and/or under consl:ruction in the project in 

question as also elsewhere are required to possess 

special merit in terms of physical strenth and also 

	

educational qualification-wise. Thus, accordin to them, 	 - 

the workers at the lowest level need to be inducted 

throuh a ri orous selection procedure. Any let up- on 

this miht, in their view, jeopardize the efficient and 

	

maintenance of Such modern projects executed 	--• 

at hue costs. Despite the a foresaid cia im made on 

behalf of the official respondents, for the reasons we 

have already given earlier in this order, we have 

remained unconvinced. 	Lookin, at the job description 

of Group D employees recruited by the official 

respondents in this case, it is pretty easy to see that 

iven arr3nement for a proper and effective inservice 

	

3 	(I 

trainin, the applicants/land oustees 4ould 1  be able to- 

come 	tip 	 11 	11x.,rc:tI iotis 	of 	(rho 	oFficial 

i e pond nLs 	P-ni' 's have been t ra inin 	their own 

I , 	 3 
) employees in lare numbers 4n a ood number of 



and practically for all puLpOses. They should have been 

only too wil Ii.n, to do 	in (:lie present: sit:nation also. 

In that event, the boy of lack of competence of the 

land oustees as a roup could not he raised, and the 

official respondents would have felt obited to select 

and 	appoint 	them by acloptin 	relaxed 	procedures. The 

reatest 	tiity 	is that: tiie 	official 	respondents 	have not 

made any effort to appreciate that after a person or a 

family is uprooted from his hearth and home, the offer 

of 	a job is 	a 	small solace, 	and the 	same 	cannot be 

- 	 termed as a wholesome and 	at:tractjve compensation. The 

very sensibilities of the people stand vastly disturbed 

when they a re uprooted and (1 I vorcod a rid sopa ra (:ed from 

their 	traditional, 	ecolo ical 	and 	environmental 

back round. 	The land oustees, all invariably poor, 

wander in search of couifort to wh i oh they have become 

used over'f'decades. 	Not all of them can i?2 take to_ - 

employment. Even if they do, some of them may fail to 

perform. This cannot mean, however, that we should look 

- 	 ? / J.,( 	 kL 
)way and let rope in vitual darknes'Jif they have to 

be assisted and made to stand on Lhei r Feet as best as 

possible and at the earliest possible. The problem of 

land oustees has been debated LIie world over in several 

important forums. It: continues to enar the hearts and 

minds of the IJOCLJIO even today. here, we are, however, 



in this hospjtc-d)lp land of Itndia where less than 

responsible official oryanisations, not exciudiny the 

official respondents in the present case, choose to 

.iynore and for.o- tho 	very 	oopl n/I nnd nI1r-rr'r: nu 

WIlOS (' I 111(1 	IT 0 	5 fT 0 	1. n os o 1 (10 VO 1 o 'mOn t in the 51 apr' 

1 	I 

allowed to continue and must not be permitted. If we are 

to uphold the rule of law, apart from the Constitution, 

the law and the rules and the reyul.ations, we should 

start worryiny about reasonhlpness, fairplay and 

justice. The Constitution, the law and the rules and the 

reyulations are, in our judrnent, mere instruments, and 

the 	country's execu Live provides the machinery for 

irnplementiny and upholdiny the rule of law. Continued 

neylect of impoveri shed people, such as the land 

I 	I c' 	 I 	I 	I 	I 	i I • c, 	J 	W 

	

29. 	f n the above backround , we 1 mcI it 

appropriate to direct the official respondents in the 

followiriy terms. 

	

26. 	A 	comprehensive 	policy 	of 

rehabilitation, by way of oferiny employment in jobs, 

should be worked out by the official respondents by 

hàviny reuard to the 	needs and 	the requirements 	of 	the 

projects unClOr eocuion or ;i ircaly executed 	throuyhout 

Ii 	•IHi 	I 	It 	II 	I 	I 	II. 	'.11111 	/\IlI, 'II 	HI 

/7 

L 
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thinjs, the fo1.lowjn 

policy to be so evolved: 

 A 	project-wise 	list 	of 	land 	oustees 

should be maintained in respect of each 

a 1(1 	Z r n (- 	thr, 	Pa i 1 wri y u , 	and 

itojiths 

 Out 	of 	the 	aforesai.d 	lists, 	sub-lists 

should be prepared 	aain Division-wise 

and Zone-wise containinj names of those 

land oustees who may have lost all the 

land they possessed. A 	similar 	list 

coverint 	cases in which 75% or more of 

land 	loss 	miht 	have 	taken 	place, 	may 

also be prepared, 	followed by a list of 

those who may have lost 50% or more of 

their lands. 

 Out 	of 	the 	list 	of 	land 	oustees, 	who 

may 	have 	lost 	100% 	of 	their 	land 

assets, 	further sublists should also be 

prepared 	jivin 	names 	of 	those 	who 

possessed 	the minimum 	area 	of 	land2  in 

that 	ordet. 	Similar 	sub-lists 	in 

• H)ecL oF other caLeories may also be 

/ prepared. 

/ 
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(4) When 	it 	comes 	to 	of f ering 	job 

opportunjtjec5 	preference may 	be given 

I 	Iiu 	wIii 	
I._y_y 

of. 	Jand1osL 	iL all, 	and in that order. 

This 	is 	what 	is 	already 	indicated, 

thouh 	not 	effectively 	enouh, 	in 

Annexure_3 placed on record 
F 	- 

(5) 
Free choice of the land oustees Should 

be 	carefull\/ 	ascertaied 	throuh 	the 

aency 	cf 	District 	Revenue 

Administration 	There 	is 	an 	Obvious 

advantae 	in 	doing 	this 	The 	local 

revenue 	authorities 	are 	in 	touch 	with 

the people on day-to-day basis and are 

enerai1y more aware of the problems of 

the 	penp]e 	and 	the 	ground 	realities 

on corn i ng 	the 	assets, 	etc., 	possessed 

by 	thorn. 	Those found willing 	to travel 

iare 	distances 	in 	search 	of 	job 

opportunitiOs 	should 	be 	clearly 

identified. 	The 	others 	may 	be 	iven 

such 	opportuntjes 	as 	and 	when 	these 

arise on the baSIS of preferences shown 

wj1hjri 	the 	Dlvi S ion 	or 	in 	the 	Zone. 



Preferential treatment must be Ljiven 

not only in relation to reular job 

opportunities, but also in providin 

casual employment. This aspect is 

already covered by the existiny policy 

letter, but presumably has not been 

translated into practice 

The condition with reard to first 

recruitment and/or two years stipulated 

r 
in the existinj  policy letter can be 

dispensed with as the same does not 

seem to be relevant. Family members of 

land ousLees should be offered 

c:;ipLoyinent up tc. the last man and the 

lisL should be kept open for as lon, as 

necessary rhere can of course be an 

ac 1 imit, sy of 40 years, which is 

presently laid down in the Railway's 

in st r u c t ions 	for 	r e u 1 a r is at ion 	of 

rnsun 1. workers. Ins tend of only one ae 

limit, there can be two such limits, 

say of 35 years and 40 years, havin. .. 

reard to the nature of employment. 

( 



Accordin 	to 	the 	existing 	policy 

letter, 	for 	ivin 	job 	offers 	to 	the 

p(8) 

land 	oustees, 	only 	that 	portion 	of 

direct recruitment quota is taken into 

account, 	which 	is 	open 	for 	outsiders. 

Presumably, 	there 	is 	a 	separate 	quota 

formin 	part 	of 	direct 	recruitment 

quota, 	which 	is meant to 	be 	filled 	by 

people 	within 	the 	Railways. 	Such 	a 

and the entire direct recruitment quota 

distinction 	

should 	he 	done 	away 	with 

should 	be 	thrown 	open 	for 	the 	land 

Oustees. - 

(9) 	 The fact that the 	land 	oustees 	do 	not 

have to he subjected toriours of the 

procedures, 	must 	be 	made 	clear 	beyond 

doubt 	and 	those 	found 	deviating 	from 

such normmust be taken to task. 

27. 	The 	task 	envisaed 	in 	the 

suest;ions we have jiven 	in the precedinj  pararaph 

is 	a 	complex 	one. 	We, 	therefore, 	provide 	that 	a 

national policy, 	as 	indicated, 	may be evolved over a 	.• 

FP 

/ 	 - 	---.-- 



)orioc 01 one year flfl(1 1PIJi (IlenLed la:iJ:hFuj y. 

28. 	The O.A.S. sLand disposed of n 

tho aforestaLed terrns. No cost:s. 

/ 	('f 
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